C0n§ider plea to notify Marathi-speaking community
as linguistic minority in state: HC directs state govt

iy
Partha.Behera
@timesofindia.com

Raipur: The Chhattisgarh
High Court directed state
authorities to consider a re-
presentation seeking the
identification of linguistic
minority languages and
communities, specifically
including Marathi. The peti-
tioner seeks to have Marathi
notified as a linguistic mino-
rity language and, subsequ-
ently, for Marathi-speaking

communities to be
declared a linguistic minori-
ty inthe state.

The court noted that Dr
Sachin Ashok Kale, the peti-
tioner, filed a representation
on 22 April 2023, followed by
another on 27 Nov 2024, add-
ressing his grievance to the
President, Minority Com-

mis-
sion,
Raipur.
The
bench
of Chi-
ef Jus-
tice Ra-
mesh Sinha and Justice Bib-
hu Datta Guru directed the
authorities to decide on 27
Nov 2024 representation wit-
hin three months of recei-
ving a certified copy of the
order, if it was not conside-
red already.

The petitioner, appearing
in person, highlighted that
the Centre notified Muslims,
Christians, Sikhs, Budd-
hists, Zoroastrians (Parsis),
and Jains as minority com-
munities under the National
Commission for Minorities
Act,1992. He cited Articles 29

and 350A of the Constitution,
which protect linguistic and
religious minorities.

The petitioner referred to
the Supreme Court's deci-
sion in the TMA Pai Founda-
tion case, which clarified
that linguistic and religious
minorities are covered un-
der Article 30 of the Consti-
tution. He argued that for de-
termining minority status,
the state, not the entire co-
untry, should be the unit. He
also pointed out that the
Chhattisgarh Rajya Minori-
ties Commission (Amend-
ment) Act, 2013, allows for
communities notified by the
state govt to be considered
minorities.

He further submitted
that states such as Karnata-
ka, Tamil Nadu, and Madhya
Pradesh have already recog-

nised languages like Urdu,
Marathi, Hindi, Tulu, Telu-
gu, Kannada, and Malaya-
lam as minority languages.
He also mentioned that Ma-
harashtra notified Jews as a
minority community in 2022.
Government counsel
Sangharsh Pandey argued
that the petition seeking a
mandamus to declare Marat-
hi as a linguistic minority
language was a policy deci-
sion and beyond the court's
jurisdiction. He stated that
the National Commission for
Minorities Act, 1992, and the
Chhattisgarh Rajya Alp-
sankhyak Ayog Adhiniyam,
1996, define minorities as
communities notified by the
Central or State Govt.
Pandey contended that
Marathi is already listed in
the Eighth Schedule of the

Constitution and isoneof In-
dia's most widely spoken
languages, making its decla-
ration as a linguistic minori-
ty unwarranted, particular-
ly as there is no evidence of
socio-economic or educatio-
nal backwardness among
Marathi speakers in Chhat-
tisgarh.

The court disposed of the
public interest litigation
with the direction for the sta-
te govt. Chhattisgarh Mino-
rities Commission, and Mi-
nority Welfare Department
to consider the petitioner's
representation. The petitio-
ner has been asked to submit
acopy of the order to the aut-
horities concerned within
two weeks, and the state co-
unsel has been directed to
communicate the order for
compliance.




